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. (iil) The Prime Minister of Ceylon stated
that the repatriates returning to India under
the 1964 Agreement would now be able
to transfer all their assets to the fulllimit
permitted under the current Exchange
Conitol Regulations {Rs. 75,000 Ceylon)
without purchasing Foreign Exchange
Entitlement Certificates for the purpose.

(iv) It was also agreed that the question
of 150,000 persons of Indian origin in
Ceylon, who were not covered by the 1964
Agreement will be taken up when some
further progress has been made in the
implementation of tha* Agreement.

T RELEASE OF FREIGHTER CARRYING WHEAT
FOR INDIA

933, SHRI N. SRI RAMA REDDY:
Will the PRIME MINISTER be pleased to
state' :

(a) whether the freighter ‘Observer
carrying Amsrican wheat to India which
was one of the ships stranded in the Suez
Canal during the 6-day war between Israel
and the United Arab Republic has since
been released by the Government of the
United Arab Republic; and

(b) if not, what steps have been taken
by the Government of India so far to get
the ship released?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) The
freighter remains stranded in the Canal
along with other ships due to the conti-
nuing West Asian conflict.

(b) The Government of India have
fully supported the Security Council
Resolution (No. 242) of November 22,
1967 for settlement of the West Asian
conflict and the efforts of the Special Re-
presentative of the UN Secretary Gene-
ral to promote agreement based on that
Resolution.

1 KIDNAPPING OF NAGA LEADERS BY RIVAL
FACTION

855. SHRI G. BARBORA: Will the
PRIME MINISTER be pleased to state :

(a) what were the circumstances under
which three prominent leaders of the
underground Nagas were kidnapped by the
rival faction; and

(b) what are the reactions of Govern-
mentin thisregard?

{Transferred from the 6th December,

1968.
tTransferred from the 4th December,
1968,
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THE PRIME MINISTER (SHRIMATL
INDIRA GANDHI) : (2) and (b) Thiee
underground leadzrs Khiesiu, Ramyo
and Kuhuvi were reported to have been
“‘kidnapped’> by a member of the rival
faction on the 30th Qctober, 1968 near
Chedema village in Kohima District. This
development is reported to be dueto the
internal dissensions amongst the Under-
ground. The situation is being watched.

+CENTRAL ASSISTANCE TO STATES

808. SHRI B. C. PATTANAYAK: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Government of India
have decided upon the criteria for giving
Central assistance to State Governments;
and

(b) if so, what are the details thereof?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. The
Government of India have accepted the
criteria for the distribution of Central
assistance to States for the Fourth Five
Year Plan, as recommended by the Com-
mittee of the National Development
Council atits meeting held on September
13, 1968.

(b) Attention is invited to the reply
given to Part (b) of the Starred Question
No. 237 on 28-11-1958.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED ANTI-INDIAN AGITATION IN
NEPAL

i TRATMVAN (IFT A=) ¢ AW
¥ A & owrew faOe siEma £
AR WAM HAT T fESET Jrgan
g1

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Sir,
on 23rd November 1968, our Embassy
in Kathmandu noticed a news item on the
front page of the newspaper ‘‘Rising
Nepal” reproducing a report from the

News Agency Rashtriya Sammad Samiti.
The news item read :—

“Four Nepalese abducted from
Susta by Indian officials. Indian officials

t+Transferred from the 3rd Decembcr,
1968,
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intruded into Nepilese territory of land rebuked the “Rising Nepal»

Susta in Naval Parasi District arrested
four persons and took them to Betiya
Jail in Bihar a few days ago. according
to a deputation of ex-Servicemen from
Susta.””

On 25th Nevember the Nepal Govern-
ment newspaper ‘‘Ruing  Nepal”’
came out with an editorial which was
hostile and based on a distortion of
facts. It was ciaimed that the Nepalese
had been kidnapped from Wepalese
territory by Indian officials. The news-
paper also demanded an apology from
the Indian side.

Telephonic enquiry on 26th November
from the Bihar Government revealed that
on charges of trespass under [.P.C. Sec-
tions 143 and 447, read together with Sec-
tion 33 of the Indian Forests Act, seven
persons, four Nepalese nationals and three
Indians were arresied on October 23, 1968
in village Rampurva 1n district Champa-
ran, Bihar. After being remand=d to cus-
tody, the case came for hearing before the
Sub-divisional Officers’ Court, Bettiah,
on November 14, 1968. On the same day,
the Liaison Officer of Nepal posted at
Valmikinagar saw the District Magis-
irate, Champaran, and requested him
to arrange release of the arrested Nepa-
lese. Allthe arrested persons were ordered
to be released on bail by the Sub-divisional
Officer, Bettiah on November 21, 1968,
and the Liaison Officer at Valmikinagar
was informed accordingly. The Nepalese
nationals, however, continued to remain in
-custody because the bail bonds have not
been furnished to-date,

On the 26th November our Embassy in
Nepal received a formal Note Verbale
dated the 24th November, 1968, from His
Majesty’s Government of Nepal. The
Note from His Majesty’s Government of
Nepal described the detention of the four
Nepalese as “illegal’’ and asked for their
release, at the same time, requesting the
Government of India to withhold all action
pending the demarcation of the border.

On 27th November, our Embassy in-
form=d His Majesty’s Government in a
written Note that there was no gquestion of
their being in ‘‘illegal”’ detention as the
four Nepalese along with three Indian
nationals, were arrested well within Indian
‘territory in the normal course of law on
charges of trespass.

In the meanwhile, Press comments con-
tinued in the Nepalese Press. Several
Nepalese newspapers cas’igated the ir-
responsible attacks launched against India

and }be News Agency Rashtriya Sammad
Samii for their tendentious and misleading
reports.

At an interview with the Honourable the
Foreign Minister of Nepal on December 1,
when the Foreign Minister demanded the
release of the four Nepalese arrestedin
Bihar, our Ambassador told him that they
had been arrested in accordance with the
law. It was also explained to the Hon.
the Foreign Minister that on many oc-
casions Indian nationals had also been
arrested in Nepal and had to face the
due process of law and the courts. On De-
cember 2,a protest meeting was arranged
in the bazar mn Kathmandu city. A large
number of the audience heckled the orga-
nizers of the protest meeting, disturbed the
meeting and made speeches questioning
the representative character of the orga-
nizers of the anti-Indian meeting. The
Nepalese Police effectively intervened and
took the unruly elements into custody.

Similar anti-Indian protests and pro-
cessions were also arranged on subse-
quent days in Patan and Bhaktapur,
suburban town of Kathmandu. In one of
these the personnel and cameramen from a
certain Embassy hostile to Ind'a *were
prominently present. No popular support
was given to these anti-Indian demonstra-
tions by the people of Kathmandu or of
its suburbs; on the contrary popular senti-
ment against these anti-Indian meetings
was much in evidence.

On 6th December, the Royal Nepales®
Ambassador called on the Foreign Sec-
retary to the Government of India. He
assured the Foreign Secretary that the
Government of Nepal had no intention to
disturb the status quo in this area ana was
anxious to settle the matter amicably and
to mutual satisfaction at a joint meeting
of the officials of the two sides to be held
on the spot in the first week of January.
The Foreign Secretary to the Government
of India welcomed this assurance and re-
ciprocated the sentiments expressed by the
Royal Nepalese Ambassador.

In view of the assurance given by the
Royal Nepalese Ambassador and to
facilitate the satisfactory settlement of this
matter at the meeting of the officials of both
sides in early January, the Govern-
ment of India in accordnce with law are
considering sending these four Nepalese
nationals back to Nepal, in the belief that
such trespasses will not be repeated and
that both Governments will maintain the
status quo in this area until the matter
is amicably settled between the two
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" [Shri Surendra Pal Singh]

countries. Over the leng stretch of the
Indo-Nepal boundary which is complietely
delineated onthe maps agreed to by both
sides, over the years, some bounadary Pil-
lars have, become damaged or have been |
washed away by floods or are otherwise
missing. The main task, therefore, now is
to locate all the points where boundary
pillars, for various reasons, are not in; place
and to reinstal them on the basis of mutual
agreement with the help of maps and sur-
vey officials. According to established
tradition between India and Nepal, such
work is carried out by the District officials
of the two sides who have the authority
to establish direct contact and settlethe
matter of re-fixing pillars or of repairing
them. Numerous such meetings between
Border officials of the two sides have taken
place during the past decades and the same
process is to continue in the future. The
Government of India would like to state
that they have no boundary problem with
Nepaland thereis no point of dispute which
is not susceptible to amicable settlement
by mutual discussion.

MR. CHAIRMAN : I would like to
request hon. Members that, when they |
ask questions on this matter for clarifi-
cation, they should not be discourteous
in makingreferences to Nepal in view of the
fact that the relations between this country
and Nepal have been and continueto be
very friendly.

BRSPS A T

ol TRAATTAR :© § AiTF A7 HT
qraHT  AraAE FT AR FAT E
AT T qEFIRF femer ¥ gwrd Tgf
g gw wwrd wRER y T Wi, 9E
T 9YST AT 1T FHEY TqF FL AT 9T
Far g |

EHITT g R W [ eriE
FT AR TAT A FT AT | HA A FIA
uF gEAT S e F1 Furfady &
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WE T § I9@7 F qIF 37 HAT
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far frew w0 fedimgaa weaig A

GIFIT ag) WO FI gy FX r@‘gw%, YF T H 47 TR g we-
3 o I A Fmar d v M ¥ oA fewd, fFgm wwfeEia
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o frfar aat  (wesr w3wr) © oftw,
A faegw amgfs Ina ¥ gan
gge avi 7 qaw gl F a9 daw
qER AW g F AT F A g
gak Iy aiwx w@Ew §, wieptaw
#eg AT g@e gHwT F ofr waw |
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T 20 IO ¥ AT FA B

a4 MW 1 i frew wEd
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¥ Y TEEER Fr ey =€ faan
ITH IO DIEFA AW I gz:ﬂwr
feqr s el st wEIgR A
UF g9 H..... s

[Shri Balkrishana Gupia was seen
approachingt the chair.)

MR. CHAIRMAN :
Member should come to me during the
proceedings. That has been my ruling.
You can go to the Secretary and tell him
if you want anything.

A fran awmi: @F o= SR
QA FAA L A ATH AR

I am sorry no |

# wEw e fes Ama & & g A
N qv G99 2, I g€ar #1 farsd
Ffaw d s wfFam & g
FUIx ¥ fwg sm rggnrg Y oF

T ge |

w7 e, &t a8 o o g fE A
ITY Wl ARG FFR IR G
Rgg TA AR W fF argad i)
IMFF dET aw H @ oawx faaw
g 3 fors w9 F gwa@ el
frags v I EfF = owmaqd
¥ goar ww Y fE AR ag #
yafas  fawmr oft dmer & @t I
frrar WX &7 T=uF A&l & AT IaF!
g e Efs frow s H a3
Fg AU agi TIAE 4 9 O FAE
TFEE ST Fr 4 ? g@d 30T a8
e gy wwdifes fom I =gl &
St wie 4, = oo ST sar T8y
gy oY, 73T 9% ITHr e femr i
wm gragt for o s’ wnwow
‘smu? s e A o

el a@ & ag Fgw wRwr g fw
‘ﬁ#aa‘r%mqm s+ Ane
| yew wax gt fely wm A
&ﬁ% ATATAT FA AAT ATET FT ST
sy sar &, 9 emEfwdl @ oy eraw
agr W@ el fer, W fafr o
& growl Tg, JgEr far sra g
[ zw @t 1 g | @ g aE i
T wEres o fFow awdfas
frqrr Y wIy aw d weh arfes QA
W F AAF A AL AT T gL §
gan fFR W awER IR T am
2?
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THS AT & AME {1 AV A1 Hw
A I@ FH A AR W F AR
IrFN A e famrmmgy O F 5w
ST =TT g R T i) rrefay # «@
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JIEYT @

(Interruptions)
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LER E t (nterruptions) gwrafa AT,
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3 fr A w33 oF Wt g S ag
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gt fo 37 F1a@ ST @ W R
Affragrag T A W £ @A gAAl
@Y ¥ gATAOAT 7 AGT AT § o
mfag zwr gAY e f/a @ arear
¥ mfaa g #4717

I T NFd T FH 597 WS
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[=ft strRvet sgrR AreT]

ag gt fF S g gard w7
FT S 9% TUEE 9 q0 A AP
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|ESreErER g Afed ag @ mEAd
| ¥ g o sarere aferw gaR @ g

| AT AW AEA ¢ AT AR
gUR AT H ysg aaw  faErrew amer @v
gyt § 3 am g7 ifed #@9
Fenifardl oa § qer a1 fd 9 @w
A gwdE g, W quds § @ aw
quds § 7

| LA ¢ AT, AT FAEAE
faare 21 Aq A ST QW 7 qW
qAT g aTT FT FA AT § 1 A
JgEF T FHEAAT FET F AT FT
FET FTAT, 9 AT W THAS )

ot giE ar oy : OF g SN
gar frgray faw & avd § feawsq
¥ FAT ARAT § | AENT qTEW T FA
grfes AR gEmErEl 3 S osniwed §
3 aF FA AT & awaU ¥ fRay
g sw 1 sRfar g9aa g 1 ag e
) ¥ T wEAm eI F ARl
Fga fEd | g 3A F o §@ty
g=IT WA, FAIQ FT J@T @Al
olx wEiaw W ET AT §  ew
1 famm feaar g 5 sawRm@e ad
fedl # @ 2Rl £
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A} RITIFET qGE ATET ¢ T qiiEA
FIF@ET FE D

| TArEn: fBd ¥ wfy Jue
¥ o fagw wzar @) oA &1 fE
gl AArgr a@ g |

SHRI A. G. KULKARNI (Maha-
rashtra) : As a matter of clarification, may
I know from the Government whether
two of my colleagues, who aksed for clari-
fications, were interpreting the incident in
their own political ideology? The Govern-
ment should not give credence to such
ideologies, if we want to strengthen our
relations with Nepal. In this context,
the Government should take Nepal into
confidence in all such matters and try to
strengthen our delicate relations with that

country with whom we have got traditional
relations for centuries.

(No reply.)

s agen T (farR) ¢ ¥fEg,
fergeam ST AT & S A Ao sl
Fama =N famwer gER FETE
AR =N ATGHT TEL FIIAAT B AIL
[T ar AR @l wadE enfox gan
T HAX ¥F FF A gt o9ad 3 g w9
gz gwar @ ol yaft s ¥
g famr ek faw @ & o
FE Y FW A ST, AF; I F
usr v fafssw d wwr A gw wamer
FIE E...

(Interruptions)

1,
A

SHRI KRISHAN KANT (Haryana) :
Sir, on a point of order, we should not to
lerate discussion on the internal affairs
of Nepal.

SHRI A. G. KULKARNI : They want
10 damage our relations.

oy

(Interruptions)

st TATTE ¢ ANEE, FeEad Fog9-
@rzd a3 @ S G e e
M H IRA dgd Fo WM g |
orer ¥ grArdl  syEedT & 99T 3@
FLAZ JWNR AR §89 S W &
U FL @ T |
ok (Interruptions)
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public importance
MR. CHAIRMAN : Mr. Gupta, kindly
put your supplementary.

) araF T 0 A, L.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : Sir, I only
wanted to say that it is not proper for us
to discuss the internal affairs of any other
country and by our passing remarks here,
it will not help the relationship between
the two countries.

SHR1 BHUPESH GUPTA (West
Bengal) : What is happening in other parts
of the couniry when they go against you?

(Interruptions)
‘.‘.ﬁ e IF’”’E{,
ol TRAEeEe . sfmg, W Far
AFAAT 997§ 7 34 AT 2T B

39 § 97T 3§ AR T D A9 F
dag garx &g ? gar gr "3y faseq
AIWE | 8" ATY T F Fag N faEr
A, A & G H frare #95
gA a9 QU4 a9 ¥, giesfas A9q
a8 71 q@aq &1 v fufreet e
g T FAT & |

MR. CHAIRMAN : You ask questions
for clarification. Calling attention notice

is not an occasion to make speeches
Kindly ask questions for clarifications

SHRI ABID ALI (Maharashtra) : Re-
fations between Indians and Nepalese were

| good. It is only the agents of China that

have created all these troubles.

SHRI BHUPESH GUPTA The
Congress Party leaders should control
their Members the moment they say Chi-
nese agents, Pakistan agents and all
those things.

N rmArmw @ A, FoF fadew
HTY  FLATAWRATE | AW, AR T9
qM TG W BT A AR MR F
gavg @Ud FH AT § ¢ 1958 FY
HEATR | AR AT 9T wnwee aiEf
F FB YaRAaETeal 4 fenes $97 ) s
e Y g7 W wE SRoERn. . .

oft afaz orelY ¢ TR AT w7
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S TRATTOIO ¢ AT AT AT & G
¥ 1958 ¥ T1FgAT # % 78 F31 fr gk
ag TF WL AT TAT FI@T §..

(Interruptions)

SHRI ANANT PRASAD SHARMA
(Bihar) : Sir, Mr. Rajnarain has made
certain remarks just now. They should be
expunged. He has no business to talk
like that.

ot TRATEW ;w7 s
guy fear ? st a@ wuw B fE “agw
T3 f=mER” FTART G awEt T,
“feedt AR wif W @ o A
TaT w4, o fdeEd T AR FTAI-
qF FEAT AGE AT Fgw Ag) A ?

(Interruptions)

MR. CHAIRMAN : [ must make it
quite clear that when one hon. Member
is speaking, he has the privilege to put
questions in a relevant manner. Others
should not intervene, which may create
absolute confusion. It is not possible to
go on like this. There is one guard here to
conduct the proceedings. I do not want
to be harsh. I would like to give oppor-
tunity for everyone to speak, but you must
help me to maintain decorum, descipline
and dignity.

SHRI ABID ALI : Let us go to the next
item.

MR.CHAIRMAN :1havenot yet given
a ruling about half an hour. [ would not
like to rush in with rulings as to fixed
timings. In certain matters I have done.
But do not create much confusion.

ot T T § oAwAm w9
AERA & AT AT
gHa g AT AT qqr DA F a5
w®WE W) gAR weaew  faw war &
afd § ded wF g8 Fvrd @ Fyp
TR AT qOF g 7 FH aWr & o avey
I ATIZT | F7 ST 60 WFA  AYrer
Fr AT A war fefr g ag awr T
At i FEtaar § ger A ag g W
gl 60 HFHA T S WT W
fazre & «vr qu § @Y § AR faw ar

[ RATYA SABHA |

argm fwm ¥

to a mattcr of urgent
public importance

TgUT 2 ITFT AT FGAT  TTHAAE B
A g faegw A s frmrd ozw
MW H AT F ST AL

SHRI AKBAR ALI KHAN (Andhra

Pradesh) : Are we discussing the internal
situation in Nepal?

MR. CHAIRMAN : Please do not get
into other matters. It is only a calling at-
tention notice.  Ask for clarification,

SHR1 AKBAR ALI KHAN : Should
we discuss whether they have introduced
Hindi and all that? T object tolthat. We
should not discuss their internal policy.

St ATHFOT LT : 7T AT OF FUS
YT B FAAT W AAIAAT T ¥ o
TS @R 9K 32 sfasfar 0
FquHE  Fh  fgegEm ¥ avaer T8)
TR qEY | e w1 e
A s oM fame feg @ET)
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_SHRI ABID ALI : What is the ques-
tion? What is the question? He is making
a statement with regard to the position
prevailing in Nepal. How are we con-
cerned with that?

St TARRTAN A, HO S A g
fo sfar oeer s w1 w= AT
FoU A AT EEFA T ARE
g ;

SHRI ABID ALI : We do not want to
interfere with their affairs.

Y YRR - 93 S A FEr iF arfaT
g3 ATEd W% FT FTAFOT ma
1o oamm @ g

MR. CHAIRMAN : What you want to
say is that not only we should be most
friendly with the ruling people but also
with the people of Nepal so that we may
avoid all these things.

SHRI BHUPESH GUPTA :Iam abso-
lutely in agreement with the standpoint
that we should improve our relations and
strengthen those relations with Nepal.
Obviously at Government level one has
to deal with the Government. Therefore,
I cannot think of improving relations with
Nepal or discounting relations between the
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Nepalese Government and the Indian !
Government. Such is the hard reality. I
think Government should also beclear in
its mind. If you want demonstrat.ons, do
not make anti-Nepal demonstrations
against the people as a whole. There are
people who make all kinds of demonstra-
tions. By what the Indian press writes
against the Soviet Union India would be
regarded as anti-Soviet . Itisnotso. Des-
pite what ‘The Hindustan Times' or ‘The
Indian Express’ or such papers write we
do not say that India is anti-Soviet, nor
wou'd we entertain any suggsstion that the
Suprem= Soviet is anti-Indian if somebody
were to gzt up and say that. These things
are there. Surely there are demonstrations.
Why on earth should we proceed to discuss
as if Nepal is anti-Indian or things are go-
ing very much anti-Indian, when some other
papers in Nepal are criticising those who
have takzn thisunreasonable attitude with
regard to certain developments or certain
incidents? Government is aware, and [
wan: an assurance from Government,
that Indo-Nepal relations stand on their
own footing. The moment you suggest
either by your conduct or by your word
that you are interested in cultivating and
deepening retations with Nepal, because
you have a dispute with Pakistan or China,
you are actually striking at the very founda-
tion of the eternal relations between these
peoples, the two countries. Sometimes
Government wants to run with the hare
and hunt with the hound. On the one
hand it says good things. The moment
Jan Sangh friends come down uponit, it
yields to it. I want a clear assurance that
Indo-Nepal relations stand on their own
footing. That has nothing to do with what
Nepal is going to have with China or
Pakis.an. Thatis a different matter. That
in itself is animportant development, our
relations with Nepal. Therefore,is it not a
fact that in this country there is an attempt
to approach the question of Indo-Nepalese
relations from the point of view of the cold
war and power alliances and power poli-
tics rather than build up the natural,
eternal relationship that has flown like the
Ganges down the eternity of time? That is
what I would like to know. The Govern-
ment should be clear. Four people we are
releasing according to the law. Obviously
you are not a lawless people although you
do many things. But it should be done
quickly. We know the Criminal Procedure
Code and other things. ..

SHRI ABID ALI What is the point
for clarification? He is making a state-
ment,

3—43 R. S8./68 . .
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SHRI BHUPESH GUPTA 1 This gen-

tleman never understands me, never under-
stands me. Then we will have to import
grain from the U.S.A. under PL-480 to
make him understand. . The hon- Minister
has said we are releasing these four people.
Good. I support. Generally I do not
support this Government. On this occa-
sion I support. I do not accept the sugges-
tlon that Our people are behaving as

““superiors’’, but at the same time India’s
relationship with Nepal and Nepali people
should be projected.

Finally, Government, I think, should also
take into account internal developments,
should keep that in mind, because of the
flowering of democracy and democratic
institutions, which means people will come
into their own and strengthen the natural
bonds. That is why Government should
not feel touchy about it the moment some
people say something. We are not living
in the days of kings and queens. We will
deal with them when the kings and queens
are there. Therefore, Government should
have a proper approach, as I said, on its
own footing of maintaining good relations
as an important factor in this part of the
world.

SHRIMATI INDIRA GANDHI 1 Mr,
Bhupesh Gupta has expressed some very
laudable sentiments with which we entirely,
fully agree. I assure him that we do regard
our relationship with Nepal on its own
footing. We are concerned naturally with
their relationship with other countries.
But that should not interfere with our
friendship with Nepal. It is Government’s
business naturally to keep in touch with
what is happening in all countries. But as
a Government we have to deal with the
Government of the day there, It is un-
fortunate that when we ar€ not blowing this
incident of the four people out of all pro-
portion, sometimes when this discussion
takes place on the floor of the House
here, it does create misunderstanding in the
minds of the people there. . X
-.‘rr-

MR. CHAIRMAN
Sinha.

1 Mr. B. K, P.

DR. BHAI MAHAVIR (Delhi) 1 Shalt
I ask for a clarification?

SHRI B. K. P. SINHA (Bihar) 1 I would
like to know one thing whether I should
ask for a straight clarification or I have the
same liberty as the hon. Members on that

™
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Side have of delivering a speech. 1 co not
want to deliver a speech, I wantto ask for a
straight clarification. Is it not a fact that
during the last five years, particularly
after the visit of Shri Lal Bahadur Shastri
to Nepal when he was a Minis‘er of the
Government of India—he was not then the
Prime Minister—{rom that time onwards
our relationship with Nepal has been
constantly ymproving and 1t1s very very
cordiil today? That 1s pumber one. If at all
m that smooth movement spanners are
thrown sometimes they are not thrown
only there, they are thrown also in
Ind:a. .

_ And about the reference to Madhesia,
it is not only the people of Tera1 who are
known as Madhesias, even we, Btharis and
U.P. people, who go to Nepal, ate known
as Madhesias. That means Madhya
Desheeya because U.P, Bihar and a part
of Madhya Pradesh, were known in the
ancient literature as Madhya Desh. There-
fore we are known as Madhesias.

The question of language has been
brought in. Is it not the right of the Gov-
ernment of Nepal to have whatever lan-
guage they choose? Apart from that, is the
hon. Minister aware of the script of the
Parvathiya? The language there is known
as Parvathiya it is not known as Gorkhali.
Nepali students read with us and they use
to write the Parvathiya language. The
script is a style of Hindi, similar to which
we have the Kaithi script. Ninety per cent
of that language Parvathiya is akin to
the Maithili language.

In the circumstances, I do not know why
we should get agitated over this issue., And
does the Government realise that it is
really such references not in Parliament,
of course, Parliament is a sovereign body,
Members may make any references—re-
ferences made outside the precincts of Par.
liament House—which really embitter re_
lations? And may I expect the Govern.
ment to give an assurance that Govern.
ment shall not be cowed down by this sory
of thing and shall stand firm on its course 9

(No reply)

MESSAGE FROM THE LOK SABHA
THE Foop CORPORATIONS (AMENDMENT)
BirL 1968

SECRETRY : 8ir, I have to report to
¢he House the following message received
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i from the Lok Sabha , signed by the Sec-
retary of the Lok Sabha 1—

““In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose here with the Food
Corporations (Amendment) Bill, 1968,
as passed by Lok Sabha at its sitting held
on the 10th December, 1968.”

Sir, T lay the Bill on the Table.

——

REFERENCE TO THE APPOINTMENT
OF A COMMISSION BY THE VISITOR
OF THE BANARAS HINDU UNIVER-

l SITY

i SHRI BHUPESH GUPTA (West
| Bengal): Sir I havetalked to youabout
raising this subject. You know very

well that a motion has been given by
both the Houses:--

MR. CHAIRMAN 1 I did not. ..

l SHRI BHUPESH GUPTA .- urging
the Visitor to appoint a Commission.

REFERENCE TO THE POLITICAL
SITUATION IN HARYANA

MR. CHAIRMAN 1 Mr. Sundar
Singh  Bhandari.
s grafag werdy  (Taed)

ol gared, AN SraEy o F A o
i | FATEAT  (IAT 93@) e
fpe a1 9% IS FT AA /T AL

MR. CHRIRMAN 1 I want to make
ane thing clear. If I had given permis-
sion in my Chamber to a Member to
raise a certain point it cannot be more
than two or three minutes and that mem-
ber alone can raiseit. And I shall not
allow any discussion on that matter.
1 want to make it quite clear. All
Members should understand it.

s WA ¢ fespma @ SAEY
AT & F@FN

s gwae fag wwer J=wa, q faw
g # @d F aefe A E a8 1
T o HgeA ¥ FaT eI g
FTEX F1 AWM GH T A
T AEW 5 AW FTqE wAAT W




